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Karamvir Singh,
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PAN: BICPS-4222-H ... srdterTef/Appellant
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Income Tax Officer,
Ward 35(1), Civic Centre, Minto Road,

Delhi L gfaaTei/Respondent

Assessee by  : Shri Kailash Khemani, Chartered Accountant
Department by : Shri Om Prakash, Sr. DR

qaTs #f a3/ Date of hearing : 30/06/2025
oo T faf2/ Date of pronouncement: : 30/06/2025
ST39T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the assessee is directed against the order of Commissioner

of Income Tax (Appeals), National Faceless Appeal Centre, Delhi (hereinafter

referred to as 'the CIT(A)') dated 30.07.2024, for assessment year 2018-19.

2. Shri Kailash Khemani, appearing on behalf of the assessee submitted that

the assessee does not wish to pursue the appeal and accordingly seeks permission

to withdraw the same vide letter dated 16.06.2025.
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3. Shri Om Prakash, representing the department has no objection to the said
request.
4. In light of written request dated 16.06.2025 received from the assessee,

appeal of the assessee is dismissed as withdrawn, as prayed for.

Order pronounced in the open court on Monday the 30™ day of June, 2025.

Sd/- Sd/-
(M. BALAGANESH) (VIKAS AWASTHY)
TETHTT TZET/ACCOUNTANT MEMBER =ITfr% T==9/JUDICIAL MEMBER

fawel/Delhi, fRAT#/Dated  30/06/2025
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BY ORDER,
//True Copy//

(Asstt. Registrar) ITAT, DELHI
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Details Date
1 Draft of dictation of Tribunal order 30.06.2025
2 Draft on which the typed draft Tribunal orderis | 30.06.2025
placed before the Dictation Member
3 Date on which the typed draft Tribunal order is
placed before the other Member
4 Date on which the approved draft Tribunal order
comes to the Sr.PS/PS
5. Date on which the fair Tribunal Order is placed
before the Dictating Member for
pronouncement
6. Date on which the signed order comes back to
the Sr.PS/PS
7. Date on which the final Tribunal order is
uploaded by the Sr.PS/PS on official website
8 Date on which the file goes to the Bench Clerk
alongwith Tribunal Order
9 Date of killing off the disposed of files on the
judiSIS portal of ITAT by the Bench Clerks
10 Date on which the file goes to the Supervisor
(Judicial)
11 Date on which the file goes for Xerox
12 Date on which the file goes for endorsement
13 Date on which the file goes to the
superintendent for checking
14 The date on which the files goes to the Assistant
Registrar for endorsement of the order
15 Date on which the file goes to dispatch section
16 Date of dispatch of the order




